
-, 
IN TH CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, 

JAIPUR 

Date of order: 13.01.2003 

CP No. 81 /02 (OA No.52/2002) 

M.P.Meeni s/o Shri Mool Chana Meena by caste Meena aged 

about 5J years r/o Adarsh Meena Colony, Jaipur Road, 

Dausa, p esently working as Chief General Supervisor, O/o 

Principa General Manager, Telecom District, Jaipur • 

•• Applicant 

Versus 

l. Shri Vinod Vaish, Secretary to the Govt. of 

India, Department of Telecom, San char Bhawan, 

New Delhi. 

2. Shri R.N.Bhardwaj, Chief General Manager, 

Telecom Rajasthan Circle, Jaipur. 

3. Shri Arun Kumar, Principal General Manager, 

Department of Telecom, Jaipur District, Jaipur. 

Respondents 

Mr. P.N.: atti, counsel for the applicant 

') Mr. T.P. Sharma, counsel for the respondents 

CORAM: 

I 

HON'BLE MR. H.O.GUPTA, MEMBER (ADMINISTRATIVE) 

HON'BLE MR. M.L.CHAUHAN, MEMBER (JUDICIAL) 

0 R D E R (ORAL) 

This Contempt Petition has been filed for 

alleged wilful disobedience of the order of the Tribunal 

dated 22.5.2002 passed in OA No. 52/2002. 

2. The learned counsel for the respondent-

contemnef s subroi ts that the reply to the show-cause has 

been fi ilea. We find reply is not on record. The learned 

counsel for the applicant submits that he received a copy 
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of the reply. The learned counsel for the respondents 

further subIPi ts that the order of the Tribunal has been 

fully c,oITlplied with. This averment is confirmed by the 

learned counsel for the applicant. In the c i rcuITlsta nces, 

this Contempt Petition is dismissed. Noticees are 

aisch•rr· 

~~ 
(M.L.CHtUHAN) 

Member ( J) Member (A) 


